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MADAM SPEAKER: Now, further discussion on the Motion of Thanks on the President' Address. Shri Jaswant Singh.

 

SHRI JASWANT SINGH (DARJEELING): Madam Speaker, I am really grateful that you are giving  me this opportunity to
intervene at this stage in the Address of the President delivered to both the Houses of Parliament.

म� बह�त थोड़े म� अपनी बात कह दूंगा, अ�य�ा जी, �य�िक म� समझता ह� ं िक संसद् का भाव भी अभी ज#दी-ज#दी काम को िनपटाने का ह,ै आगे चलने का है  च)द
िदन� म� संव*सरी का अवसर ह,ै शायद उस िदन मुझे सबसे इस प0कार िमलने का सौभा2य प0ा3 न हो

देश अभी एक परी�ा पव5 से गुजरा है  नव-वष5 लगेगा, ई8र से मेरी प0ाथ5ना ह ैिक सरकार इस परी�ा पव5 से उ9ीण5 हो, सफलता िमले और आने वाले िदन भी अ=छे
रह�  मेरे िसफ5  2-3 पाइं?स ह�  एक अभी सवेरे मेरे कािबल दो@त यशव)त जी ने और अ)य दो@त� ने उस मसले को उठाया  म� उसको नहB दोहरा रहा, पर प0धानमंत0ी
जी से अवDय कह� ंगा िक प0धानमंत0ी जी, कई बार ऐसा अखबार� म� पढ़ने को आता ह ैिक नवजात िशशु नाले के िकनारे पाया गया

मेरी आपसे अज5 ह ै िक रेल बजट कहB ऐसा ही नवजात िशशु न हो जाए, जो िकसी नाले के िकनारे पड़ा है  It is because we realise, Mr. Prime
Minister, that whereas maternity is always an established fact, paternity is quite often questioned. So, let this Railway
Budget not be an orphan यह अनाथ न हो जाए, मेरा आपसे यह िनवेदन है

I have no comments at all on the General Budget. मेरे कािबल दो@त यशवंत जी उस पर चचा5 कर� गे  मुझे िसफ5  दो बात� अज5 करनी ह�,
कािबल फाइन�स िमिन@टर साहब से, गु@ताखी माफ कर� , you are highly learned and, by profession, a teacher. I am an illiterate. I have no
degree. I am from the desert but Sir, may I request you to please re-examine the reference that you have made to
Polonius? You have quoted Hamlet to say, "I have to be cruel to be kind." That is when Hamlet mistakenly thinking--
Polonius is his uncle--he puts a sword into him. A far more an appropriate reference. Very humbly if I may submit to you is
about Polonius but when taking leave of his son, he said, "Take heed. Do not a borrower or a lender be." Now, for a
Finance Minister, permit me to say, that would have been an infinitely better reference from Shakespeare than the one that
you chose.

वह दूसरी बात है  म�ने आपका एक िजक0 अखबार म� पढ़ा िक िफसकल डेफIिसट को देखकर आपको रात को नBद नहB आती है  मुझे इसको पढ़कर बड़ी तकलीफ
ह�यी  फाइन�स िमिन@टर साहब, आप गलती से नBद कI गोिलयां कI दवाई वगरैह मत लेने लग जाना, िफसकल डेफIिसट तो अभी भी होते रहते ह�  जो हम इलाज
करते ह�, उसका जरा एक-दो बार आजमाकर देिखए  आप हमारी बात नहB मानते, तो मेरे दो@त शत0ुJन जी से पछू लीिजए  आप अ=छी तरह से चलाएं और आप
सफल ह� यह हमारी मंशा है  हम यह चाहते ह�, �य�िक आपकI सफलता म� मु#क कI सफलता है

प0धानमंत0ी जी से म� िनवेदन करना चाह� ंगा, we are not your political enemies, Mr. Prime Minister. As had been once said in the House
of Commons, "We are your political adversaries." Sir, your enemies, political or otherwise, sit behind you and beside you. If
you have to take heed, please take that heed.

मेरी वजीर-ए-आजम साहब से एक और अज5 है  ऐसा म�ने पढ़ा, आप राK0पित भवन या कहB और पधारे ह�ए थे, तब अखबार वाल� ने आपसे पछूा, अखबार वाले अ�सर
ऐसा ही करते ह�, बड़े ऊट-पटांग से सवाल पछू िलया करते ह�, तो उ)ह�ने आपसे पछूा िक आपके पास नंबर ह� या नहB? आपने कहा िक "We have the
numbers." मेरी आपसे एक अज5 ह,ै यह वाकया हम पहले भी देख चुके ह�, इसी राK0पित भवन म�, आपको शायद जMर याद होगा ...(Nयवधान)

अ�य� महोदया : आप बठै जाइए

â€¦(Nयवधान)

श�ी शरद यादव (मधपेरुा): जसवंत जी, आप एक ट0कै पर चिलए  आप अंग0जेी म� भी जा रहे ह� और िहंदी म� भी जा रहे ह�, तो मुिDकल हो रही है  ...(Nयवधान)

श�ी जसवंत िसंह : अब म� िहंदी म� ही बोलूंगा  कुछ िहंदी म� बोलूंगा, लेिकन मुझे आपसे एक-दो अंग0जेी म� अज5 करनी ह�  आपको याद होगा प0धानमंत0ी जी, राK0पित
भवन से एक बार ऐलान ह�आ था, "We have 272, and more are coming." कहB आप वह गफलत तो नहB कर रहे ह�  यह सवाल नंबस5 का नहB ह,ै यह
सवाल इकबाल का है  मेरा आप से अज5 ह ैिक आज के िदन वाकई म� देश के इकबाल का सवाल है  अगर आज हम िकसी बात कI िचंता ले कर चलते ह� तो देश के
इकबाल और इOजत कI ले कर चलते ह�  इसिलए शुM म� अज5 िकया था िक संवत श0ी का पव5 है  जो परी�ा पव5 देश का ह ैवह समा3 हो चुका है  हम चाहते ह� िक
आप सफल ह�  We want you to succeed because in your success is the success of the country. And, that is why I said, मेरे दो पाट5
और ह�  पहला, डेजट5 नेशनल पाक5  म� डेजट5 नेशनल पाक5  के िब#कुल छोर पर रहने वाला ह� ं ...(Nयवधान) म� डेजट5 नेशनल पाक5  का अनुवाद �या कMं? रेिग@तान
म� उPान तो नहB होता है  इसिलए डेजट5 नेशनल पाक5  ही कहना पड़ रहा है  ...(Nयवधान)

श�ीमती सषुमा �वराज (िविदशा): मM@थल राK0ीय उPान  ...(Nयवधान)



श�ी जसवंत िसंह : सुषमा जी, मM@थल म� उPान कहां से आएगा?

श�ीमती सषुमा �वराज : हम लगाएंगे  वह आएगा  आपके काय5क0म से आएगा  ...(Nयवधान)

श�ी जसवंत िसंह : वहां बाईस गांव ह�  सरकार से मेरी अज5 ह ैिक बाड़मेर और जसैलमेर के इलाके के बाईस गांव ह�  अब इन बाईस गांव� म� कंुए से पानी िनकालने के
िलए आप िबजली नहB देते ह�  आप कह�गे यह राOय सरकार का काम है  हम कहां से द�?...(Nयवधान) शत0ुJन जी, म�ने आप के गरैहािजरी म� आपका रेफरे)स कर
िदया है ...(Nयवधान) आप कह�गे यह सरकार का काम है  मेरी आप से अज5 ह� िक उन बाईस गांव� म�, मेरा घर, मेरा गांव उसके छोर पर ह,ै म�ने अपना बचपन वहां
िबताया ह,ै हम कुओ ंसे पानी नहB िनकाल पाएंगे तो �या कर� गे? आप �या चाहते ह�?

My next and the last point is about Gorkhaland Territorial Administration. Madam, unequivocally, without any reservation
whatsoever, I would like to compliment, first of all, the hon. Finance Minister, then the hon. Home Minister and  then his
former Deputy, Shri Maken ji, who is sitting behind, for the support that they provided, for the support that the Union
Government provided for this issue of Gorkhas, the support that the leadership of the Trinamool demonstrated in the
establishment of the Gorkhaland Territorial Administration. It is really one of the most significant and strategically
important steps that has been taken and all because of the alacrity and the efficiency of the Trinamool Government in
Bengal. And, I do warmly compliment, Mamata ji and I do compliment very much the Union Home Minister, Shri
Chidambaram and his able Deputies and Maken sahib and also you as the Finance Minister of the support that you had
given.

I have two or three requests to make in respect of Gorkhaland. The entire House must please approve because it is
strategically a very important area. The district of Darjeeling, which I accidentally happen to represent because my leader
Advani ji, and the Gorkhas came from Darjeeling to ask me to represent them. It is the only district in the country that
adjoin four international borders. Please recognize, therefore, the importance of this region.

The territorial administration is the first step towards the achievement of Gorkhaland, but they cannot jump to Gorkhaland.
So, let this Gorkhaland Administration be built up. It also sits at the head of chicken's neck and, as I shared once with His
Excellency, the present Governor of West Bengal, it is not just sitting on the neck, it is sitting on the gullet of the chicken's
neck. It is a highly strategically important area, it must be developed. Therefore, I ask you, Mr. Finance Minister, please
recognize the logic of contiguous areas, where good number of Gorkhas inhabit. This is my appeal to the Trinamool
Members also that if a Committee has been formed to study as to what are the contiguous areas, then recognize the logic
of that committee. Determination of contiguous areas and therefore they must be included.

 

 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): If am allowed to speak for a moment, I may tell you for your
information that a Committee has already been set up under Justice Shri Shyamal Sen, former Chief Justice and former
Governor of West Bengal. The Committee has placed the report and the hon. Home Minister has the idea about what sort
of report has been tabled. The latest is Gorkhaland Territorial Act (GTA); earlier it was Darjeeling Gorkha Hill Council
(DGHC) and ultimately now it has been transferred to GTA. So, naturally, the decision has been approved by the Home
Ministry with the initiative of our leader Kumari Mamata Banerjee. She had been to Darjeeling. There was a massive turn
out. People endorsed the idea. Some confusions are reported to have arisen. We think all these would be sorted out
through discussions. As Member of Lok Sabha representing that constituency, you can help us to sort it out. The Trinamool
Congress and our leader Kumari Mamata Banerjee are very much trying to sort it out and we hope it will be sorted out, if
CPI (M) at least does not disturb....(Interruptions)

अ�य� महोदया : गुSदास दासगु3 जी, Tलीज, आप बठै जाइए  We are not going to have a full-fledge discussion here on this. No, please
take your seat.

â€¦(Nयवधान)

MADAM SPEAKER: Are you yielding, Jaswant Singhji? आप बोिलए  We cannot have a discussion on this.

â€¦(Nयवधान)

MADAM SPEAKER: He is not yielding. I do not think he is yielding. Are you? आप बोिलए  Nothing else will go on record.

(Interruptions) â€¦ *

MADAM SPEAKER: Nothing else is going on record.

(Interruptions) â€¦ *



SHRI JASWANT SINGH : I am not suggesting anything. ...(Interruptions)

MADAM SPEAKER: All right. Jaswant Singhji, please.

...(Interruptions)

MADAM SPEAKER: Please take your seat.

...(Interruptions)

SHRI JASWANT SINGH : Far be it for me to.....(Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

अ�य� महोदया : यह �या हो रहा ह?ै

â€¦(Nयवधान)

MADAM SPEAKER: Kindly conclude.

SHRI JASWANT SINGH : I really want to conclude if I am not interrupted. Kindly give me two minutes.

It is a highly sensitive issue. About 175 thousand of them are in uniform. I am not suggesting a bifurcation of Bengal.
Please recognize what Yunnan has done next door to usâ€¦...(Interruptions)

I am not recommending. I am only a representative; you are residing there. ...(Interruptions)

MADAM SPEAKER: Please address the Chair and kindly conclude now.

SHRI JASWANT SINGH : There is one more issue.

MADAM SPEAKER: I think the time is of essence. Please conclude.

SHRI JASWANT SINGH : My request is to the hon. Home Minister....(Interruptions)

अ�य� महोदया : आप लोग बठै जाइए

â€¦(Nयवधान)

अ�य� महोदया : थोड़ा सा शा)त हो जाइए

â€¦(Nयवधान)

SHRI JASWANT SINGH : Some Gorkhas have been granted a tribal status; others have not been granted. I hope the hon.
Home Minister will handle this case with great sensitivity and understanding. I appeal to him and to the Government not to
divide the Gorkhas into tribals and non-tribals because if some are tribals, then the balance are also tribals. This would
answer a great concern.

My final request is to the hon. Finance Minister. I know the head-aches that all Finance Ministers have. I know the strains
on the exchequer. But, please understand that after the difficulties of 30 years that Darjeeling has suffered, they require a
start-up fund. Please consider that sympathetically.

Last and final because यहां म�ने देखा @पीकर सािहबा, आजकल यहां शेर-ओ-शायरी बह�त चलती है ...(Nयवधान)

श�ी यशवंत िस�हा (हज़ारीबाग): शेर-ओ-शायरी वाले गए  उनकI छुUी हो गई ...(Nयवधान)

एक माननीय सद�य : वो ित0वेदी जी थे ...(Nयवधान)

श�ी जसवंत िसंह : म� नहB जानता िक अभी बदायू ंके कौन Vरप0जै �टेिटव ह�, लेिकन बदायू ंके एक शायर फ़ानी थे  फानी का एक शेर ह ैप0धान मंत0ी जी के िलए --

देख 'फ़ानी' वो तेरी तकदीर कI मXैयत न हो,

जा रहा ह ैइक जनाजा दौश पर तकदीर के

 



*श�ी नवीन िज�दल (कु"�ते�): म� माननीय डॉ. िगVरजा Nयास जी Zारा पेश िकए गए तथा डॉ. शशी थMर Zारा अनुमोिदत राK0पित भाषण पर ध)यवाद प0@ताव
का पुरजोर समथ5न करता ह� ं  जसैा डॉ. Nयास ने अपने प0ारंिभक भाषण म� कहा िक महामिहम राK0पित जी का भाषण देश कI िविभ)न िदशाओ ंम� वा@तिवक ि@थित
को @पK करके सरकार Zारा िविभ)न सम@याओ ंके समाधान के िलए िकए जा रहे तथा आने वाले वष5 म� िकए जा रहे प0यास� का िववरण है

इनम� न िकसी घटनाक0म को िछपाने का प0य*न ह ैतथा न ही व@तुि@थित को बढ़ा−चढ़ाकर रखने कI अनावDयक कोिशश कI गई है  इससे पहले िक म� इस
अिभभाषण म� कI गई बात� का उ#लेख कMं तथा उन पर अपने िवचार रखू,ं अनुभव के आधार पर जो मेरी एक धारणा बनी ह,ै वह म� माननीय सदन को बताना
चाहता ह� ं

इस वष5 भारत कI संसद कI @थापना के 60 वष5 परेू होने जा रहे ह� तथा हम परेू िव8ास के साथ कह सकते ह� िक भारत म� संसदीय सं@थाओ ंएवं प0जातांित0क
परंपराओ ंका लगातार िवकास हो रहा है  इन सं@थाओ ंकI जड़� भारत म� मजबतू ह�ई ह� तथा जनता जनाद5न कI प0जातांित0क शासन प0णाली म� आ@था बढ़ी है  भारत
म� संसद के प0ित उ9रदायी सरकार ह,ै िन[प� )यायप0णाली ह,ै Nयवि@थत काय5पािलका ह ैतथा पणू5तः @वतंत0 मीिडया तंत0 है  हर Nयि] एवं सं@था को िबना िकसी
भेदभाव के भारतीय संिवधान के प0ित किटब^ रहकर अपने िवचार Nय] करने कI तथा अपना िवकास करने कI पणू5 @वतंत0ता है  अभी पांच राOय� म� मतदाताओ ंने
अपने मत का अपने प0देश� कI सरकार बनाने का प0योग िकया है  यह वग5 कI बात ह ै िक इतने बड़े @तर पर भारत के लगभग एक चौथाई मतदाताओ ंने बड़े
शांितपवू5क तरीके से अपने मत का प0योग िकया है

अतने बड़े चुनाव को शांितप0य ढंग से करवाने के िलए म� भारत के िनवा5चन आयोग तथा शासकIय Nयव@था को बधाई देना चाहता ह� ं  इससे भी यह िस^ होता ह ैिक
आम भारतीय मतदाता का िव8ास जनतांित0क प0णाली म� और मजबतू ह�आ है

यह भी हष5 का िवषय ह ैिक इन चुनाव� म� मतदाताओ ंने बढ़चढ़ कर िह@सा िलया और इ)हB प0देश� म� पहले कI अपे�ा डाले गए मत� कI सं`या म� भारी बढ़ोतरी ह�ई
है  हमारे आसपास के देश� म� जो राजनीितक उथल पुथल मची ह�ई ह,ै उसके मुकाबले हमारे देश म� राजनीितक ि@थरता व पर@पर िव8ास का वातावरण है  यह हम
सबके िलए हष5 तथा गौरव का िवषय है

राK0पित जी के अिभभाषण म� सबसे पहले देश कI आिथ5क ि@थित कI ओर �यान आकृK िकया गया ह,ै उसम� यह @वीकार िकया गया ह ैिक 2010−11 म� हमारी
अथ5Nयव@था कI विृ^ दर 8.4 फIसदी थी, लेिकन वह इस वष5 घटकर 7 फIसदी हो गई है  इस अिभभाषण म� यह िव8ास िदलाया गया ह ैिक इस िवषय म� उठाए जा
रहे सकारा*मक सुधार� व योजनाओ ंके Zारा देश कI आिथ5क िवकास दर पुनः 8−9 फIसदी पर आ जाएगी  जहां कई पाbा*य देश� म� तथा यरूोप के देश� म� मंदी
फैली ह�ई ह ैऔर उनकI िवकास दर िदन−प0ितिदन घटती जा रही है

यह हमारे नीित िनधा5रक� तथा भारत नेत*ृव तथा जनता कI मूलभतू सुcढ़ सोच का फल ह ैिक हमारे िवशाल देश म� उस मंदी और कमी का असर कम से कम ह�आ
ह ैतथा अभी भी हमारी िवकास दर एक अ=छे @तर पर है  मुझे पणू5 िव8ास ह ैिक संसद के हर वग5 Zारा सरकार को हर प0कार का सहयोग िमलेगा तथा देश उ9रो9र
प0गित के पथ पर अग0सर होगा

खाPा)न उ*पादन, िवतरण तथा कुपोषण उ)मूलन व िलंगानुपात सम@या दूसरी Oवलंत सम@या जो देश के सामने मंुह खोले खड़ी ह,ै वह ह ैभुखमरी, कुपोषण तथा
िलंगानुपात  हमारी आबादी 120 करोड़ से Oयादा हो गई है  अभी हाल ही म� प0कािशत आकंड़� के आधार पर लगभग 50 प0ितशत से अिधक जनसं`या कुपोषण का
िशकार है  2011 म� ह�ई जनगणना के आधार पर 1000 बालक� के अनुपात म� 0 से 6 साल कI आयु तक केवल 914 बािलकाएं ह�  भारत कI @वतंत0ता के बाद यह
अनुपात सबसे कम ह ैजो गंभीर िचंता का िवषय ह ैऔर इस िदशा म� राK0ीय तथा राOय @तर पर शीघ0ताशीघ0 उिचत कदम उठाए जाने कI आवDयकता है

मेरा सुझाव ह ैिक भ0णू ह*या करन� वाले के िवS^ स`त से स`त कार5 वाई कI जाए और इस िदशा म� जो भी िनयम ह�, उनका स`ती से अनुपालन िकया जाए  यह
भी उतना ही आवDयक ह ैिक लड़िकय� के िलए उिचत िश�ा कI Nयव@था कI जाए, उनको आिथ5क Mप से @वावलंबी बनाने के िलए योजनाएं चलाई जाएं, बाल िववाह
पर पणू5तः रोक लगे, तथा पVरवार का आकार सीिमत करने म� मातशृि] का भी पणू5 अिधकार हो

2011 कI जनगणना के आकंड़� से यह भी @पK ह�आ ह ैिक 90 वषd म� पहली बार ग0ामीण जनसं`या कI तुलना म� शहरी जनसं`या अिधक अनुपात म� बढ़ी है
इसके कई कारण� का उ#लेख माननीय राK0पित जी ने भी अपने अिभभाषण म� िकया है  ग0ामीण �ेत0 म� उपयु] जीिवका साधन� का न होना, िश�ा, @वा@eय कI
तथा अ)य सुिवधाओ ंका न होना इनके मु`य कारण ह�  बड़ी खशुी कI बात ह ैिक राK0ीय ग0ामीण आजीिवका िमशन कI @थापना इस िदशा म� एक प0भावशाली कदम
ह,ै िजससे ग0ामीण पVरवार� को ग0ामीण �ेत0 म� ही लगातार रोजगार के अवसर उपलfध कराए जा सक� गे

इस प0कार कI योजनाओ ंके अंतग5त काम ढंूढने वाल� के िलए तथा अपने छोटे Nयवसाय� को शुM करने के िलए स@ते बयाज दर पर ऋण उपलfध कराए जाएं अ)य
तकनीकI व प0शासकIय सहायता आसानी से िमले, िजससे नगर� कI तरफ जनता का पलायन Sके और हमारे देश के गांव अपने आप म� एक समृ̂  इकाई के Mप
म� उभर सक�

यहां पर एक और िवषय पर �यान केि)द0त करने कI आवDयकता ह ैिक गांव� से शहर म� हो रहे लगातार लोग� के पलायन से शहर� कI बढ़ती जनस`या के कारण
वहां कI आधारभतू संरचना व लोग� को दी जाने वोली सुिवधाओ ंम� बढ़ोतरी कI आवDयकता है

िपछले कई वषd से सरकार Zारा संचािलत जवाहर लाल नेहM राK0ीय शहरी िवकास िमशन ने देश के महानगर� म� लोग� के िलए अिधक से अिधक सुिवधाएं जुटाने
का सराहनीय काय5 िकया है  महामिहम राK0पित जी ने अिभभाषण म� बताया ह ैिक अब इस िमशन को देश के अ)य प0थम श0ेणी और म�यम नगर� म� भी काया5ि)वत
िकया जाएगा  इस कदम से न केवल महानगर� पर दबाव कम होगा, बि#क यह शहरीकरण के Nयापक प0सार और िवकास को भी सुिनिbत करेगा

बड़ी खशुी कI बात ह ैिक शहरी �ेत0� म� आजीिवका सुिनिbत करने के िलए सरकार ज#दी ही आजीिवका िमशन शुM करने जा रही ह,ै जो काम ढंूढने के इ=छुक
कारीगर� के िलए कौशल प0दान करने कI Nयव@था तथा साधन उपलfध कराएगा

राK0पित के भाषण म� राK0ीय @तर पर मा)यता प0ा3 यो2यता प^ित के िवकास हेतु समान िस^ांत और िदशा−िनदhश तय करने के िलए राK0ीय Nयवसायी िश�ा



यो2यता Nयव@था @थािपत करने कI बात कही गई है  मेरा यह मानना ह ैिक इस Nयव@था से आने वाले वषd म� देश के युवाओ ंको कुशल एवं यो2य बनने के िलए
बेहतरीन अवसर िमल�गे

यह भी प0@ताव ह ैिक वष5 2012−13 म� 85 लाख लोग� को और 12वB पंचवषiय योजना म� 8 करोड़ लोग� को कौशल प0िश�ण प0दान िकया जाएगा  1500 नए
प0ौPोिगक प0िश�ण सं@थाओ ंऔर 5000 कौशल िवकास के)द0� कI @थापना कI जाएगी  िनिbत Mप से इस Nयव@था के @थािपत हो जाने पर आने वाले वषd म�
युवाओ ंको कुशल एवं यो2य बनने के बेहतरीन अवसर िमल�गे

इस अिभभाषण म� भ0Kाचार उ)मूलन तथा काले धन को समा3 करने के िलए सरकार Zारा िकए जा रहे प0य*न� का भी उ#लेख है  मेरी मा)यता ह ैिक भ0Kाचार दूर
करने के िलए सव5प0थम देश म� औPोिगक तथा कृिष उ*पादन म� बढ़ोतरी कI अ*यंत आवDयकता है  120 करोड़ कI आबादी के िलए पौिKक भोजन कI Nयव@था
करना अपने आप म� एक िवकराल सम@या है  बड़ी खशुी कI बात ह ैिक 12वB पंचवषiय पVरयोजना म� वत5मान 2.5 फIसदी से 4 फIसदी कृिष िवकास दर का लjय
िनधा5Vरत िकया गया ह,ै जो एक सराहनीय कदम है

उिचत उ*पादन के साथ−साथ उसके वयवि@थत िवतरण कI Nयव@था होना भी अित आवDयक है  हमारी सरकार का यह प0यास होना चािहए िक िकसान को उसके
उ*पादन का उिचत मू#य िमले, उसके उ*पाद का उिचत भंडारण हो सके, उन कारण� को समा3 िकया जाए िजनसे पदैा िकए ह�ए अनाज कI अनावDयक बबा5दी होती
है  यह अित िचंता का िवषय ह ैिक एक तरफ एकित0त अनाज सड़ता रहे, तथा िजनको उसकI आवDयकता ह,ै उन तक वह न पह� ंच सके

देश कI आतंVरक सुर�ा तथा आतंकवाद पर समय समय पर सदन म� चचा5 हो चुकI ह ैऔर उस चचा5 के आधार पर के)द0ीय तथा राजकIय सरकार जो कदम उठा रही
ह,ै उनम� एक सम)वय होकर इन त*व� को समा3 करने कI �मता आनी चािहए  इसके िलए एक समि)वत नीित कI तथा उसके संपादन कI आवDयकता है  यिद
िकसी िवषय को लाग ूकरने से पवू5 चचा5 कI आवDयकता ह,ै तो उसम� संकोच नहB िकया जाना चािहए  यह सुिनिbत करना अित आवDयक ह ैिक हमारी सरकार�
देशवािसय� को एक भयमु] तथा उ*पीड़न मु] जीवन जीने के िलए अनुकूल वातावरण दे सक�

म� @वयं एक िखलाड़ी ह� ं तथा देश म� िविभ)न खेल� के प0िश�ण संचालन तथा िखलािड़य� को अपने अपने �ेत0 म� िवल�kता प0ा3 हो सके इसका प�धर ह� ं  म� चाहता
ह� ं िक हर िखलाडी को उिचत प0िश�ण िमले, सुख−सुिवधाएं िमल� तािक न केवल राK0ीय अिपतु अंतरराK0ीय @तर पर भी वह खेल के इितहास म� गौरवशाली प0दश5न
कर सके  इस िदशा म� समुिचत धन सामग0ी आवंिटत कI जाए  हो सके तो कॉरपोरेट से�टर को भी सरकार इसम� बराबर का भागीदार बनाए

बह�त सारे अ)य िवषय ह�, िजनकI ओर म� समय के अभाव के कारण केवल सं�ेप म� ही उनका उ#लेख करना चाह� ंगा  जसेै

�       सरल कर प0णाली तथा कर दाताओ ंको सुिवधाएं

�       वVरl नागVरक� के िलए सुिवधाएं

�       लाभ वंिचत वनवािसय� के िलए सुिवधाएं

�       कमजोर, असुरि�त तबक� का िवकास

�       अ#पसं`यक� का सशि]करण

�       िकसान� को उव5रक (खाद) कI उिचत उपलfधता तथा सिfसडी

�       शहरी बेघर लोग� के िलए राK0ीय काय5क0म

�       पय5टन उPोग म� रोजगार पदैा करना

�       िवदेशी पूजंी आकिष5त करने के िलए उपाय

�       रेलवे का आधुिनकIकरण

�       सड़क� के िवकास को प0ाथिमकता

�       गसै उ*पादन म� विृ^

�       वmैािनक व औPोिगक उ*कृKता के जVरए सामािजक व आिथ5क पVरवत5न

�       सेना के तीन� अंग� को आधुिनक व िवकिसत बनाने के िलए िकए जा रहे उपाय

 

अंत म� मेरा यह कहना ह ैिक संयु] प0गितशील संगठन कI सरकार (यपूीए) माननीय डॉ.मनमोहन िसंह जी के नेत*ृव म� तथा कांग0से अ�य�ा माननीय श0ीमती
सोिनया गांधी जी के माग5−िनदhशन म� एवं युवा नेता श0ी राह�ल गांधी जी के अथक प0यास� Zारा भारत को एक सवाnगीण व समग0 िवकास कI ओर िनिbत Mप से
लेकर जाएंगे िजसम� हर भारतीय एक सामा)य सुख साधन सoप)न जीवन Nयतीत कर सकेगा, िजससे भारत िव8 म� एक आिथ5क औPोिगक व राजनीितक शि]
के Mप म� जाना जाएगा

इ)हB शfद� के साथ, म� आपका आभार प0कट करता ह� ं िक आपने मुझे अपने िवचार Nय] करने का अवसर िदया तथा राK0पित जी के अिभभाषण पर लाए गए
ध)यवाद प0@ताव का पुनः समथ5न करता ह� ं



 

THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Speaker, I rise to join all Members of this august House in
conveying our sincere thanks to the hon. President for her enlightened Address. The debate on the President's Address has
been very wide-ranging and Shri Jaswant Singhji has made his contribution as well. I thank all the hon. Members from all
sides who have contributed to this debate.

The President's Address lays down the objectives and the roadmap that our Government is following and will pursue
with greater vigour to deal with the challenges that are mentioned in the President's Address. The President's Address in
paragraph 10 refers to five important challenges that our country faces today. They are :-

1)              to strive for livelihood security for the vast majority of our population and contribute to work for removal of
poverty, hunger and illiteracy from our land;

2)              to achieve economic security through rapid and broad-based development and creation of productive jobs for our
people;

3)              to ensure energy security for our rapid growth;

4)              to realise our developmental goals without jeopardizing our ecological and environmental security; and

5)              to guarantee our internal and external security within the framework of just, plural, secular and inclusive growth.

Madam, these five challenges sum up the task that lies ahead of our Government in the two-and-a-half years that remain.

As far as the economy is concerned, my colleague, the hon. Minister of Finance has placed the Economic Survey on
the Table of the House and the Economic Survey gives an exhaustive account of the state of the economy. The Finance
Minister has also referred to challenges facing us, in his Budget Speech. Madam, all these issues will be thoroughly debated
during the general debate on the Budget next week. Therefore, I will be brief while dealing with the economy of the
country.

I am sure, hon. Members are aware that we are charting our course through waters that are choppy for all countries
today. The year 2011-12 has been a difficult year for all countries. Global growth decelerated everywhere. Industrialised
countries grew at the rate of only 1.6 per cent in 2011, which is half the rate in the previous years. The international
economic environment that we face is highly uncertain.

The developments in North Africa and West Asia have led to a steep increase in the prices of hydrocarbons adversely
affecting among others prices of fertilisers and food grains that have also put pressure on our balance of payment.

Madam, in this background, our own economic performance of about seven per cent growth -- though slower than what we
had hoped -- must be regarded as commendable. Of course, we cannot view this as acceptable. We must strive to improve
upon this in the next year and return as quickly as possible to a higher growth path and we must do this while also ensuring
that we will progress towards our objective of achieving inclusive growth with reasonable price stability. Madam, for all
this, we need a broad-based national consensus covering all sections of political opinion represented in this august House.
This is an occasion when we must rise above narrow partisan ends and stand united as a nation.

Madam, we grew at 9 per cent for five years before 2008, and I do believe that we can get back to that kind of growth rate
provided we can agree on a number of difficult decisions. If we succeed in that objective, we will ensure that India
continues its rise as an economic power and acquires the economic capability of reducing persistent poverty from which we
have suffered and fills the gaps, which are all too evident in critical areas such as health, education, skill-development, and
provision of clean drinking water and sanitation. Shri Jaswant Singh referred to the problem of drinking water supply. I
assure him that our Government attaches high priority to ensuring that all our citizens have access to clean drinking water.
â€¦ (Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

DR. MANMOHAN SINGH : Madam, several Members have referred to the problems faced by weaker sections of our society
and I do agree with them that we need to focus, in particular, on the developmental gaps affecting the weaker sections of



our population such as Scheduled Castes, Scheduled Tribes, the Other Backward Classes, the Minorities and other
disadvantaged groups. I would like to assure the hon. Members that we will rise to this important task. ...(Interruptions)

Madam, the Twelfth Five-Year Plan, which will be presented to the National Development Council (NDC) sometime in the
middle of the year, will lay out a credible plan of action for faster, sustainable and more inclusive growth. I do not wish to
go into details, but only wish to remind the hon. Members that our path is not easy.

I am sure that the hon. Members also realize that the difficult decisions that we have to take are made more difficult
by the fact that we are a coalition Government and we have to evolve policy keeping in mind the need to maintain a
consensus. The challenges that this poses have been sharply brought out in the developments following the presentation of
the Railway Budget. I would like to use this opportunity to inform the hon. Members of the latest development. Madam, I
received late last night an e-mail message followed by a formal letter from Shri Dinesh Trivedi tendering his resignation as
the Railway Minister.

I propose to forward this letter to the President with the recommendation to accept Shri Trivedi's letter of resignation. I
regret the departure of Shri Trivedi. He had presented the Railway Budget which promised to carry out the Vision 2020 that
was outlined by his predecessor. A new Railway Minister will be sworn in shortly. He will have the onerous duty of carrying
forward the challenging task of modernizing our railway system.

Madam Speaker, in a country as large and as complex as ours, and where the farmers of our country constitute 65 per cent
of the labour force, it is inevitable that Parliament and the Government should be worried about the state of India's
agriculture. I share the agony of the hon. Members, when they refer to the suicides of our farmers.

The House has my assurance that we will work with renewed vigour to ensure that no farmer in our country is forced to go
to the extreme level of committing suicide.

Our Government has attached high priority to the development of agriculture, to increase public investment in agriculture,
to ensure that there is more attention, technologically, paid to the development of agriculture and as a result, the growth
rate of agricultural production within the last five years has been as high as three per cent to 3.5 per cent per annum. This
year we are likely to achieve a record production of food grains of 250 million tonnes.

Last year, Rashtriya Krishi Vikas Yojana, the National Horticulture Mission, and the Food Security Mission have all
contributed to create a more favourable environment for the growth of agriculture. But I will be the last one to say that
more cannot be done. We will, in the Twelfth Five-Year Plan, focus more sharply on the development of our agriculture
because the interest of farmers is uppermost in the minds of our Government. That will be the priority we will follow with
due diligence.

Madam, there were references to the price situation in the country. I do admit that in the last two years, the prices have
become a problem. Fortunately, there are indications that prices are coming under control, but we have to be vigilant. It
was in this context that the Finance Minister's effort to control the fiscal deficit is very relevant. Our fiscal deficit did
increase in the year 2008-09 because of the developments in the international economic environment, and it was our hope
that we will be able to get back to a more reasonable level of fiscal deficit in the year 2011-12. The Finance Minister had
projected a fiscal deficit of 4.8 per cent for that year. It turns out that the fiscal deficit will be as high as 5.9 per cent. The
Finance Minister has committed our Government to work towards a reduction in the fiscal deficit to 5.1 per cent in the next
year. It is very important that the Finance Minister succeeds in the control of fiscal deficit, in the control over the balance of
payments deficit to a more reasonable level as it is essential for us to achieve our objectives of growth with reasonable
price stability.

Since these matters will be debated at length during the debate on the Budget, I do not propose to spend more time in
dealing with these issues. However, there are certain matters which I would like to refer to and one of these relates to the
establishment of the National Counter Terrorism Centre. While discussing issue relating to the National Counter Terrorism
Centre, Shri Rajnath Singh Ji questioned the sincerity of our Government while dealing with problems of terrorism.

Madam, dealing with terrorism and dealing effectively as well to control left wing extremism constitute two big
challenges before our country and for all the growth objectives that we have, particularly,  the development of the Central
Indian regions. The States of Chattisgarh, Madhya Pradesh, Bihar, Jharkhand are infested with left wing extremism.  Control
over left wing extremism and control over terrorism are absolute necessities if we are to achieve our growth objectives.

Madam, let me assure the House that our Government is committed to providing fully secured living conditions to its
citizens and it will take every possible step to deal with the menace of terrorism. In fact, setting up the NCTC is an
important step in that direction. Concern has been raised that the Central Government is trying to encroach upon the



jurisdiction of the State Government and it has been suggested that they should be taken into confidence before the
National Counter Terrorism Centre becomes operational.  The question of setting up of National Counter Terrorism Centre
has been discussed at various fora since the report of the Group of Ministers appointed by the previous Government and the
recommendations of the Second Administrative Reforms Commission were submitted. The multi-agency Centre that was
established in 2001 was a pre-cursor to the NCTC and the need for a single and effective point of consideration for
coordination for counter terrorism has been discussed in meetings on internal security of Chief Ministers. As has been
pointed out by some Members that a number of Chief Ministers have expressed their concern after the order was issued
and I have replied to them that there will be consultations before the next steps are taken. The consultation was held on

12th March, 2012 with the Chief Secretaries and DGPs from different State Governments. The meeting of the Chief Ministers

on Internal Security has been called which was originally scheduled for 15th February, 2012 but because of elections, it had

to be postponed. It is now scheduled on 16th April, 2012. Therefore, adequate and full consultations will take place before
the next steps are taken.

Madam, I think that the idea of NCTC and the manner in which the NCTC will function are two separate issues. The
idea of NCTC, you have all agreed is unexceptional. And the manner in which the NCTC will function, there may be
differences but I am confident that through discussions and dialogues, these differences could be narrowed down and a
consensus can be arrived and that will be our sincere effort.

Madam, another issue which was raised during the debate relates to the state of Sri Lankan Tamils. Some Members have
raised concern regarding the situation in Sri Lanka. The Central Government fully shares the concerns and sentiments
raised by hon. Members regarding the welfare of Sri Lankan Tamils. Since the end of conflict in Sri Lanka, our focus has
been on the welfare and well being of the Tamil citizens of Sri Lanka. Their resettlement and rehabilitation has been of the
highest and most immediate priority for our Government. The steps taken by the Central Government in this regard has

been outlined in the suo motu statement made by the External Affairs Minister on 14th March, 2012. As a result of our
constructive engagement with the Government of Sri Lanka and our considerable assistance programme, a modicum of
normalcy is beginning to return to the Tamil areas in Sri Lanka. There has also been progress, given the withdrawal of
emergency regulations by the Government of Sri Lanka and the conduct of elections to local bodies in the Northern
provinces of Sri Lanka.

Members have also raised the issue of human rights violations during the protracted conflict in Sri Lanka and on the US

initiated draft resolution on promoting reconciliation and accountability in Sri Lanka at the on-going 19th Session of the UN
Human Rights Council in Geneva. The Government of India has emphasised to the Government of Sri Lanka the importance
of a genuine process of reconciliation to address the grievances of the Tamil community. In this connection, we have called
for implementation of the recommendations contained in the report of the Commission appointed by the Sri Lankan
Government that has been tabled before the Sri Lankan Parliament. These include various constructive measures for
healing the wounds of the conflict and fostering the process of lasting peace and reconciliation in Sri Lanka.

We have asked the Government of Sri Lanka to stand by its commitment towards pursuit of a political process through a

broader dialogue with all parties including the Tamil National Alliance leading to the full implementation of the 13 th

Amendment to the Sri Lankan Constitution so as to achieve meaningful devolution of power and genuine national
reconciliation. We hope that the Government of Sri Lanka recognises the critical importance of this issue, acts decisively
and with vision in this regard. We will remain engaged with them through this process and encourage them to take forward
the dialogue with the elected representatives of Sri Lankan Tamils.

As regards the issue of a draft resolution initiated by the United States at the on-going 19th Session of the UN Human
Rights Council in Geneva, we do not yet have the final text of the Resolution. However, I may assure the House that we are
inclined to vote in favour of a Resolution. That, we hope, will advance our objective, namely, the achievement of the future
for the Tamil community in Sri Lanka that is marked by equality, dignity, justice and self-respect.

DR. M. THAMBIDURAI (KARUR): Are you going to support the Resolution? ...(Interruptions)

MADAM SPEAKER: Let us continue. Nothing will go on record.

(Interruptions) â€¦ *

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

DR. MANMOHAN SINGH: Madam, Shri Jaswant Singhji has raised the issue of Gorkhaland Territorial Administration. I wish



to assure this House that we have worked with sincerity to find an amicable solution to this difficult problem. We recognise
the contribution made by the Government of West Bengal in facilitating this outcome. Whatever issues are outstanding, the
House has my assurance, we will work with the same constructive spirit to find a pragmatic, practical and viable solution.

Madam, I would not like to take more of the time of this House. I once again join all Members in thanking hon. President for
her enlightened address which I hope we can adopt with acclamation.

 

MADAM SPEAKER: Hon. Members, the discussion on the Motion of Thanks is now complete. Before I put to vote of the
House the Amendments to the Motion of Thanks, I may inform that slips indicating the serial numbers of the Amendments
which the Members desired to move were handed over at the Table by Shrimati Sushma Swaraj, Sarvashri Bhartruhari
Mahtab, Shailendra Kumar, Arjun Charan Sethi, Ganesh Singh, Raju Shetty, Gurudas Dasgupta, Basudeb Acharia, Dr. Ram

Chandra Dome, and Shri Sk. Saidul Haque after an announcement to that effect was made on 14th March, 2012.

I may also inform that slips in respect of Amendment No. 1165 were handed over at the Table by Sarvashri Gurudas
Dasgupta and Arjun Charan Sethi and in respect of Amendment No. 1279 by Shri Basudeb Acharia, Dr. Ram Chandra Dome
and Shri Sk. Saidul Haque. Both the Amendments, that is, Amendment No. 1165 and 1279 are identical. In the normal
course, the names of the Members tabling notices of identical amendment are clubbed in the printed list according to the
date and time of receipt of notices. However, for want of time, the names could not be clubbed. Had the names been
clubbed, the name of Shri Basudeb Acharia would have appeared above the names of Sarvashri Gurudas Dasgupta and
Arjun Charan Sethi.

In this context, I would also like to draw the attention of the hon. Members towards Direction 42 which provides inter alia
that an amendment placed on the order paper in the names of several Members is treated as moved on an indication being
given by such Members in writing by that Member whose name appears first on the order paper, and if he is not present in
the House or has not indicated his intention to move, then by the second Member or the third Member etc., who may be
present and the name of only such Member shall be shown in the proceedings as the mover of that amendment.

In view of Direction 42, Amendment No. 1279 which is identical to Amendment No. 1165 shall be deemed to have been
moved by Shri Basudeb Acharia. Slips sent by other Members in respect of this Amendment appearing at Sl. Nos. 1165 and
1279 shall not be considered.

I shall now put the amendments to the Motion of Thanks to the vote of the House. Shall I put all the amendments to the
vote of the House together?

SOME HON. MEMBERS: No.

MADAM SPEAKER: You have objection to that? Okay. Shrimati Sushma Swaraj.

श�ीमती सषुमा �वराज (िविदशा): ध)यवाद अ�य� महोदया, म� संशोधन सं`या (1) जो एक नंबर सचूी म� प0कािशत ह,ै प0@तुत करती ह� ं  सामा)यतः महामिहम
राK0पित जी को भेजे जाने वाला ध)यवाद प0@ताव संशोधन� के साथ पाVरत नहB होता ह ैलेिकन अगर पVरि@थित असमा)य हो जाए तो इस िवधा का उपयोग करना
पड़ता है  इस बार भी एक ऐसी असाधारण पVरि@थित िनिम5त ह�ई ह ैिक मुझे लोकसभा कI िनयमावली के िनयम 18 का उपयोग करना पड़ रहा है  म�ने एक ही
संशोधन पेश िकया ह,ै जो आपके सामने अभी प0@तुत िकया है  हमारे संिवधान का ढांचा कुछ बुिनयादी त*व� पर खड़ा है  उन बुिनयादी त*व� कI जब गणना कI
जाती ह ैतो संघीय ढांचा प0मुखता से आता है  देश के सवd=च )यायालय ने अनेकानेक िनण5य देकर यह कहा ह ैिक देश के बुिनयादी त*व� से िकसी तरह कI
छेड़छाड़ नहB कI जा सकती है  मुझे अफसोस से कहना पड़ता ह ैिक यह सरकार जब से आई ह,ै बार-बार अलग-अलग तरीके से देश के संघीय ढांचे पर प0हार कर
रही ह,ै उसके साथ छेड़छाड़ कर रही है ...(Nयवधान) हमने अलग से चचा5 मांगी है ...(Nयवधान) हमने क� द0 राOय संबंध� पर अलग से चचा5 मांगी है  बीएसी म� चचा5
तय भी हो गई ह ैइसिलए उन तमाम उदाहरण� और प0संग� को हमारी तरफ से उस समय प0@तुत िकया जाएगा जब क� द0 राOय संबंध� पर चचा5 कर� गे  आज म� चचा5 का
फलक लंबा नहB कर सकती �य�िक मुझे केवल संशोधन पर बोलना है  म� अपनी बात संशोधन तक ही सीिमत रखूगंी और कह� ंगी िक एनसीटीसी का गठन इस
सरकार कI एक ताजा िमसाल ह ैिजसने संघीय ढांचे पर प0हार िकया है  मेरे पास 3 फरवरी, 2012 का ऑड5र ह ैिजसम� संिवधान कI धारा 73 से शि]यां लेते ह�ए
इस सरकार ने एक आिफस मेमोर� डम जारी िकया, इसको कहा गया - "National Counter Terrorism Centre (Organization Functions, Powers
and Duties) Order, 2012." म� केवल इसका 3.1 और 3.2 एक छोटा सा परैाग0ाफ पढ़ना चाहती ह� ं

"Para 3.1 & 3.2: The Director, NCTC shall be specified as the Designated Authority under Section 2(e) of the
Unlawful Activities (Prevention) Act, 1967. The Officers of the Operations Division of the NCTC shall have the
power to arrest and the power to search under Section 43A of the Unlawful Activities (Prevention) Act, 1967."

 

इससे दो प0q उभरते ह�, पहला ह ैिक एनसीटीसी का गठन इ)टेलीज�स fयरू� म� िकया जा रहा है  एक गु3चर एज�सी को एक जांच एज�सी बनाया जाए, यह अपने आप



म�, )याियक Nयव@था म� िवकृित पदैा करता है  लेिकन आप उ)ह� इतनी बहृद शि]यां दे द�, पावर टू सच5, पावर टू अरे@ट, जो काम काननू के नीचे राOय और राOय
सरकार� का है  आप कहते ह� िक डायरे�टस5 और सारे एनसीटीसी के अफसर पावर आफ सच5, पावर आफ अरे@ट रख�गे, �या यह सीधे-सीधे संघीय ढांचे पर
अितक0मण नहB ह?ै...(Nयवधान) �या यह राOय के अिधकार� का हनन नहB है  जसेै ही यह आड5र जारी ह�आ, उसके बाद एक के बाद एक मु`यमंत0ी ने िवरोध जताते
ह�ए प0धानमंत0ी जी को पत0 िलखा  दस मु`यमंत0ी ह�, पिbम बंगाल, उड़ीसा, तिमलनाडु, गुजरात, िबहार, कना5टक, िहमाचल प0देश, म�य प0देश, छ9ीसगढ़ और
उ9राखडं  ये एक ही िवचारधारा के मु`यमंत0ी नहB ह�  अगर इसम� छः भाजपा के मु`यमंत0ी ह� तो एक डीजेडी के ह�, एक अ)ना डीएमके, एक जदय ूके ह� और एक
इनकI सरकार म� शािमल दल, सहयोगी दल तणृमूल कांग0से कI मु`यमंत0ी कुमारी ममता बनजi ह�  मेरे पास सभी मु`यमंित0य� के पत0 ह�, लेिकन म� केवल ममता
बनजi के पत0 के दो परैाग0ाफ पढ़ना चाहती ह� ं, जो इनके सहयोगी दल कI मु`यमंत0ी ह�  उ)ह�ने िलखा ह-ै

"Under this Order, extensive powers have been given to the National Counter Terrorism Centre, NCTC located
in the Intelligence Bureau. Officers of the Operations Division of the NCTC shall have the power to arrest and
the power to search under Section 43A of the Unlawful Activities (Prevention) Act, 1967. Also, all authorities
including the functionaries of the State Governments are required to provide information/documents to the
NCTC. "
 
 
 
 
 
 
 
 
 
 
 

आगे िलखती ह� -

The Order, therefore, appears to be an infringement on the powers of State Governments, in matters of investigation and
maintenance of order.

और आगे वह कहती ह�

"In a federal structure like ours any decision of the Central Government, which infringes upon the powers and
rights of the State Governments, should be taken only after adequate consultation and with the consent of the
State Governments. This has not been done in the instant case. "

 

यह उनका आरोप है

"It is difficult for the State Government to accept such arbitrary exercise of powers by the Central Government
or Central agencies which have a bearing on the rights and privileges of the State as enshrined in the
Constitution of India.
I would, therefore, requestâ€¦ "

 

यह ममता जी कह रही ह�

"I would, therefore, request your intervention for review and withdrawal of the Order dated February 3rd,
2012."
 

यह ममता जी का पत0 ह ैऔर ऐसे ही पत0 दस और मु`य मंित0य� ने िलखे ह�  अ�य� जी, म� केवल एक बात कहना चाहती ह� ं िक प0धान मंत0ी जी जब यह मुrा
िववािदत हो चुका था तो राK0पित के अिभभाषण म� इसका उ#लेख करवाने कI �या जMरत थी और अगर आपने उ#लेख करवाना ही था, आपको यह लगता था िक
यह आपकI उपलिfध ह ैतो एक वा�य आप आगे डलवा देते िक एनसीटीसी के गठन को लेकर कुछ आशंकाएं मु`य मंित0य� Zारा प0कट कI गई ह�, हम उनकI शंका
का समाधान करने के बाद ही इसे लाग ूकर� गे  अगर आप इतना ही िलख देते तो मामला समा3 हो जाता  लेिकन यह आपने नहB िलखवाया, �य� नहB िलखवाया?
अ�य� जी, यह इस सरकार कI अहंकारी काय5शलैी ह,ै िजसके कारण ऐसे संकट खड़े होते ह�  इसिलए म� कहना चाहती ह� ं िक यह इसी अहंकारी काय5शलैी का
पVरणाम ह ैिक रेल बजट प0@तुत होने के बाद रेल मंत0ी को इ@तीफा देना पड़ता है  यह इसी अहंकारी काय5शलैी का पVरणाम ह ैिक आपके अपने दल के संसदीय काय5
राOय मंत0ी आपके नेत*ृव को ललकारते ह�

अ�य� महोदया : अब समा3 कIिजए, आपकI बात आ गई  यह अम)ैडम)ैट है



श�ीमती सषुमा �वराज : यह इसी अहंकारी काय5शलैी का पVरणाम ह ैिक आपके सहयोगी दल के मंत0ी गांधी मूित5 के सामने धरना देने पर मजबरू होते ह�  यह आप
ही कI अहंकारी शलैी का पVरणाम ह ैिक िजस िदन िव9 मंत0ी बजट प0@तुत करते ह� तो आपके सहयोगी दल के िव9 राOय मंत0ी सदन से नदारद होते ह�

अ�य� महोदया : सुषमा जी, अब आप समा3 कIिजए

श�ीमती सषुमा �वराज : अ�य� जी, मुझे एक बह�त मह*वपणू5 बात कहनी ह,ै अभी-अभी प0धान मंत0ी जी ने एनसीटीसी पर बोला है  म� आज भी यह कहती ह� ं िक
अगर गहृ मंत0ी खड़े होकर यह कहने के िलए तयैार ह�, �य�िक इस ऑड5र म� िलखा ह ैिक यह 1 माच5, 2012से लाग ूहोगा  अगर आप यह कहने के िलए तयैार ह� िक
आपने मु`य मंित0य� कI जो बठैक 16 अप0लै को बुलाई ह,ै उसम� उनकI शंकाओ ंका समाधान करने के बाद आप इसे लाग ूकर� गे तो म� यह संशोधन वापस ले सकती
ह� ं ...(Nयवधान) नहB, यह नहB कहा, उ)ह�ने कहा िक बठैक बुलाई है  म� इसे @पK कर दूं  बठैक एक औपचाVरकता मात0 है  अभी प0धान मंत0ी जी ने कहा िक 12
तारीख को डीजीज और चीफ सकै0े टरीज को बठैक बुलाई गई थी  म� बता दूं िक उस बठैक म� ि@थित को बद से बदतर करने का काम िकया है  अगले ही िदन
इंिडयन ए�सप0सै म� एक खबर िनकली थी -

"Delhi lectures States on NCTC: 'Don't be CMs' stenographers'."

 

गहृ मंत0ी जी आपको याद ह ैिक अगले िदन एक परूक प0q पछूते ह�ए म�ने आपसे कहा था िक इसकI सचाई �या ह ैऔर आपने कहा था िक आपने होम सकै0े टरी को
बुलाकर पछूा

अ�य� महोदया : अब आप समा3 कIिजए  Let me run the House.

â€¦(Nयवधान)

श�ीमती सषुमा �वराज : तब होम सकै0े टरी ने कहा िक उ)ह�ने ऐसी कोई बात नहB कही  लेिकन म� अ�य� जी कहना चाहती ह� ं...

अ�य� महोदया : अब आप समा3 कIिजए, परूा @टेटम)ैट मत दीिजए  You are speaking on the amendment.

श�ीमती सषुमा �वराज : म�ने इसकI खोज कI है  आपने यहां यह कहकर िक होम सकै0े टरी ने यह बात नहB कही, इस बड़े अखबार कI प0ितlा और उसके
संवाददाता कI प0ितlा के सामने प0qिचs लगाया था  लेिकन म� आज इस सदन म� खड़े होकर कहना चाहती ह� ं िक म�ने उस अिधकारी से @वयं बात कI ह,ै िजसका
उ#लेख इसम� है

अ�य� महोदया : देिखये, आप अम)ैडम)ैट पर बोिलये, आप और िवषय पर मत जाइये

श�ीमती सषुमा �वराज : उस अिधकारी ने कहा ह ैिक होम सकै0े टरी ने यह कहा िक "I do not like this tendency of being stenographers".

उस अिधकारी ने यह तक कहा, उस अिधकारी ने िवरोध जताते ह�ए कहा िक म� कुछ िदन पहले तक यही था, �या राOय म� जाकर म� @टेनोग0ाफर हो गया

MADAM SPEAKER: Sushma ji, please confine yourself to the amendment. Do not make a full speech.

श�ीमती सषुमा �वराज : म� कहना चाहती ह� ं िक प0धान मंत0ी यहां बठेै ह�, गहृ मंत0ी यहां बठेै ह�, अगर आपने यह बठैक उसी औपचाVरकता के तौर पर बुलानी ह ैऔर
अगर उ)ह� धमकाना ह ैतो हमारा समाधान नहB होगा  लेिकन अगर गहृ मंत0ी यह कहने के िलए तयैार ह� िक वह 16 तारीख कI मीिटगं तक इसे लाग ूनहB कर� गे,
�य�िक इसम� 1 माच5, 2012 िलखा है

अ�य� महोदया : अब ठीक ह,ै आपकI बात समा3 हो गई

 

13.00 hrs.

 

अ�य� महोदया :अगर आप यह कहने को तयैार ह�

...(Nयवधान)

MADAM SPEAKER: Please, let me run the House. What is this?

...(Interruptions)

श�ीमती सषुमा �वराज : अ�य� जी, म� आपके मा�यम से सरकार से यह कहना चाहती ह� ँ िक अगर आप यह कहने को तयैार ह� िक 16 अप0लै तक आप इसे लागू
नहB कर� गे और मु`यमंित0य� कI शंकाओ ंका समाधान करने के बाद ही लाग ूकर� गे तभी म� अपना संशोधन वापस ले सकती ह� ँ, वना5 हम इस पर मतदान करवाएंगे

 

 



 

 

 

MADAM SPEAKER: Do any other hon. Members want to put their amendments separately to the Vote of the House?

SHRI BASU DEB ACHARIA (BANKURA): I would like to put my amendment separately.

MADAM SPEAKER: Which is your amendment number?

SHRI BASU DEB ACHARIA : My amendment number is 1279. This is exactly the same amendment, which has been moved
by the Leader of the Opposition.

MADAM SPEAKER: It has to be a separate amendment.

SHRI BASU DEB ACHARIA : I am moving the amendment on setting up of NCTC.

Madam, when NIA Bill was brought before the House in 2009, we raised our objections. We opposed to that. We said
in the House at that point of time that this would encroach upon the powers of the State. While replying to the debate on
that Bill, the Minister for Home Affairs assured that he would consult the State Governments and if necessary he would
revisit the matter without consulting the State Governments.

अ�य� महोदया : आप बठै जाइए, खड़े �य� हो गए ह�  I have read it in my observation. Have you heard my observation?

SHRI BASU DEB ACHARIA : Madam, let me speak and finish. ...(Interruptions) Now, without consulting the State
Governments, the Government decided to set up NCTC. An order has been issued that NCTC would start functioning from

12th March. This shows the intent of this Government. Today, the Prime Minister while replying to the President's Address
said that there would be consultation with the State Governments.

My question is that before taking such decision − which would infringe upon the powers of the State - how the State
Governments, the federal structure of

this country and the Constitution are being assaulted by this Government one after another?

MADAM SPEAKER: All right. Thank you, please conclude.

SHRI BASU DEB ACHARIA : I would like to know whether the decision to set up NCTC would be withdrawn. There would be
wider consultation with the State Governments. We are against such organization which would infringe upon the powers of
the State. Already, the federal structure of the country and the Constitution has been disturbed by many actions of this
Government. So, I oppose it and I put my amendment for voting.

MADAM SPEAKER: Shri Bhartruhari Mahtab. Be very brief please. What is your amendment number?

SHRI BHARTRUHARI MAHTAB (CUTTACK):  Madam, my amendment number is 1177. Eleven hundred and seventy seven
deals with powers of the Central Government under the National Counter Terrorism Centre.

Here the hon. President has mentioned that the National Intelligence Grid and the National Counter Terrorism Centre aim to
improve India's capability to counter internal security threats. This National Counter Terrorism Centre claims to improve
India's capability to counter internal security threats...(Interruptions)

MADAM SPEAKER: Let us have order in the House.

SHRI BHARTRUHARI MAHTAB : The hon. Prime Minister has mentioned that consultation will take place. Some
deliberations have taken place with the DG (Police), with the Chief Secretaries of respective States and consultation will

take place on 16th of April with respective Chief Ministers of different States.

At the same time, the Prime Minister has also said two things − one is, conceptual formation of NCTC and second point is,



the functioning of NCTC. This is nothing new. Since last February, the Union Government has been always trying to mention
that conceptually the formation of NCTC is not being objected to. But that is not the case. When certain Chief Ministers

have been repeatedly writing to the Prime Minister to withdraw this Office Order of 3rd February, they are objecting to the
concept of formation of NCTC, then it follows with the functioning of NCTC.

अ�य� महोदया : �या आपकI बात हो गयी?

श�ी भतृ%ह&र महताब : महोदया, अभी तक तो म�ने कुछ कहा ही नहB है

अ�य� महोदया : आप किहये, ज#दी किहये

â€¦(Nयवधान)

MADAM SPEAKER: Please sit down. Please conclude. Now Shri Shailendra Kumar to speak.

SHRI BHARTRUHARI MAHTAB: Madam, let me complete. A little knowledge that I have about English grammar, at least, I
understand that conceptually the idea that was floated in 2001 was to have an identical NCTC on the lines of the United
States of America. Nowhere in the world in the democratic set up, except the other autocratic countries like the Security
Service during Hitler's regime where the Intelligence had police powers, the intelligence agencies had any police
powers...(Interruptions)

अ�य� महोदया : आपकI बात बह�त लंबी हो रही है  आप इतनी लंबी बात मत कIिजये  शलेै)द0 कुमार जी सीट से उिठये और बोिलये

SHRI BHARTRUHARI MAHTAB : Madam, I am just referring to the letter which our Chief Minister, Shri Naveen Patnaik, had

written to the Prime Minister on 13th February which said that Para 3.1 of the Order empowers Director, NCTC, as the
designated authority under Section 2E of the Unlawful Activities Prevention Act, 1967. Through this, the Central
Government is deriving power to take on the powers of the State to search, to seize and to arrest. These are police powers
and these police powers should never be given to an intelligence agency. That is why, we are opposed to the formation of
NCTC in this form. The NCTC Order should be withdrawn and then the Chief Ministers' Conference can be called by the
Prime Minister.

श�ी शलै�ेद� कुमार (कौशा)बी): महोदया, म�ने भी महामिहम राK0पित जी के अिभभाषण प0@ताव पर संशोधन िदये ह�  संशोधन सं`या 140 से 148 और 1179 से
1181 है  अभी सoमािनत सद@य� ने अपने िवचार रखे ह�

अ�य� महोदया : आप अपना अम�डम�ट नoबर बताय�गे

श�ी शलै�ेद� कुमार : महोदया, म�ने अभी बता िदया है

अ�य� महोदया : आप कौन सा मूव कर रहे ह�?

श�ी शलै�ेद� कुमार (कौशा)बी): महोदया, 140 से 148 और 1179 से 1181, एनसीटीसी पर जो म�ने संशोधन िदया है

अ�य� महोदया : यह आप कौन सा अम�डम�ट मूव कर रहे ह�?

श�ी शलै�ेद� कुमार : संशोधन सं`या 140 से 148 और 1179 से 1181 है  इसम� म�ने कई संशोधन िदये ह�  इनम� म� केवल एनसीटीसी पर कहना चाह� ँगा  जसैा
अभी सoमािनत सद@य� के सुझाव आए ह� िक संवधैािनक संघीय ढाँचे म� राOय� को जो अिधकार िदये गये ह�, चूँिक एनसीटीसी पर वत5मान म� बह�त बहृद् Mप से चचा5
ह,ै सभी राOय� के प0मुख सिचव� और पुिलस प0मुख� कI भी मीिटगं यहाँ बुलाई गई थी, उनकI भी राय ली गई थी  कुछ राOय� से इस पर एतराज ह�आ है  म� उसम�
Oयादा िव@तार से नहB जाना चाह� ँगा लेिकन अपने दल कI तरफ से इतना कहना चाह� ँगा िक संघीय ढाँचे म� राOय� को जो अिधकार िदये गये ह�, उस पर कुठाराघात
नहB होना चािहए, उसका हनन नहB होना चािहए  अगर प0ाइम िमिन@टर कI तरफ से ...(Nयवधान)

अ�य� महोदया : आप िकस अम�डम�ट पर बोल रहे ह�?

श�ी शलै�ेद� कुमार : म� एनसीटीसी पर ही बोल रहा ह� ँ

अ�य� महोदया : आपने जो नंबर िदये ह�, वे एनसीटीसी से संबंिधत नहB ह�  आप नंबर कुछ और दे रहे ह�, बोल कुछ और रहे ह�  यह उस पर नहB ह�

â€¦(Nयवधान)

श�ी शलै�ेद� कुमार : म�ने कई सुझाव िदये ह�  उसम� एनसीटीसी का भी है  ...(Nयवधान)

अ�य� महोदया : ठीक ह,ै उसका नंबर बताइए

श�ी शलै�ेद� कुमार : 1179 से 1181 म� म�ने चार-पाँच संशोधन िदये ह�  एनसीटीसी उसम� मु`य है  उसी पर म� बोल रहा था  मेरा कहने का मतलब यही ह ैिक यिद
प0धान मंत0ी जी ने आ8ासन िदया ह,ै तो हम परूी तरीके से उसका सपोट5 करते ह�, लेिकन राOय� के मु`य मंित0य� और पाटi लीडस5 को बुलाकर िवचार-िवमश5 कर�



और उसी आधार पर हो तो ठीक रहेगा

SHRI GURUDAS DASGUPTA (GHATAL):  Madam, I am moving my amendment numbers from 1166 to 1172. All these
amendments relate to the problems of the working class of India which have never been dealt with neither by the hon.
President in her Address, nor by the hon. Prime Minister while replying to the Address. It is really astonishing that the hon.
President of the country on the advice of the hon. Prime Minister can make her speech without having referred to the
galloping problems of violation of labour laws in the country; to the galloping problems of marginalization of the contract
labourers; to the galloping problems of poverty amongst the working class. They are the producers of wealth. The workers
are the producers of wealth. The hon. Prime Minister has time to talk a tax evader to discuss the problem of his airline. He
has time to talk to the tax evaders but does not have time to talk to the trade unions of this country. Therefore, I move all
these amendments.

MADAM SPEAKER: Now, I shall put Amendment No. 1, moved by Shrimati Sushma Swaraj, to the vote of the House.

The question is:

That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address that National Intelligence Grid and the National Counter
Terrorism Centre have been set up without any consultation with the Chief Ministers of the States and the
provisions of these two institutions encroach upon the federal structure of the country and violate the rights of
the States."

 

MADAM SPEAKER: Those in favour may say `Aye'.

SOME HON. MEMBERS: `Ayes'.

MADAM SPEAKER: Those against may say `No'.

SEVERAL HON. MEMBERS: No.

MADAM SPEAKER: I think the `Noes' have it; the `Noes' have it.

SOME HON. MEMBERS: "Ayes" have it.

...(Interruptions)

MADAM SPEAKER: Let the lobbies be cleared---

...(Interruptions)

श�ी दारा िसंह चौहान (घोसी): अ�य� महोदया, हम के)द0 सरकार के Zारा प0देश सरकार� के अिधकार� के अितक0मण का और संघीय ढांचे पर प0हार का िवरोध
करते ह� और वॉकआउट करते ह�

 

13.15 hrs.

 

Shri Dara Singh Chauhan and some other hon. Members then left the House

 

...(Interruptions)

At this stage, Shri Kalyan Banerjee and some other

hon. Members left the House

...(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL):  Madam Speaker, I am on a point of order. How can they walk
out?....(Interruptions)



MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

MADAM SPEAKER: Nothing is going on record.

(Interruptions) â€¦ *

MADAM SPEAKER: Hon. Members, lobbies are clear.  The Secretary-General may now inform the Members about the
procedure for operating automatic vote recording machine

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of the
Automatic Vote Recording System:-

1.    Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that
seat only.

2.    As may kindly be seen, the red bulbs above display boards on either side of hon. Speaker's Chair are already glowing.
This means the voting system has been activated.

3.    For voting, please press the following two buttons simultaneously immediately after sounding of first gong, namely,
one "Red" button in front of the hon. Member on the head phone plate and also any one of the following buttons
fixed on the top of the desk or seats:

Ayes - Green Colour

Noes - Red Colour

Abstain- Yellow Colour

4.    It is essential to keep both the buttons pressed till the second gong sound is heard and the red bulbs are "off".

5.    Important: The Hon. Members may please note that the vote will not be registered if both buttons are not kept
pressed simultaneously till the sounding of the second gong.

6.    Please do not press the amber button (P) during Division.

7.    Hon. Members can actually "see" their vote on display boards and on their desk unit.

8.    In case vote is not registered, they may call for voting through slips.

MADAM SPEAKER: The question is:

"That at the end of the motion, the following be added, namely:--

"but regret that there is no mention in the Address that National Intelligence Grid and the National Counter
Terrorism Centre have been set up without any consultation with the Chief Ministers of the States and the provisions
of these two institutions encroach upon the federal structure of the country and violate the rights of the States."

...(Interruptions)

SHRIMATI SUSHMA SWARAJ: I demand Division.

...(Interruptions)

MADAM SPEAKER: Now Division:

The Lok Sabha divided:

...(Interruptions)

MADAM SPEAKER: Hon. Members, please wait for a minute. Since it is not operative, we are again switching it off and
switching it on.

So, now again fresh Division:

The Lok Sabha divided:



DIVISION NO. 1 AYES 13.30 hrs.

 

 

 

Acharia, Shri Basu Deb
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Advani, Shri L.K.
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Chavan, Shri Harishchandra
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Das, Shri Khagen

Dasgupta, Shri Gurudas

Deka, Shri Ramen

Devi, Shrimati Ashwamedh

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant



Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal

Gandhi, Shrimati Maneka

*Ganeshamurthi, Shri A.

Gawali, Shrimati Bhavana Patil

Geete, Shri Anant Gangaram

Gouda, Shri Shivarama

Haque, Sk. Saidul

Hazari, Shri Maheshwar

Hussain, Shri Syed Shahnawaz

Jadhao, Shri Prataprao Ganpatrao

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai

Jawale, Shri Haribhau

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Pralhad

Kachhadia, Shri Naranbhai

Karunakaran, Shri P.

Kashyap, Shri Virender

Kaswan, Shri Ram Singh

Kumar, Shri Kaushalendra

Kumar, Shri P.

Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan

Kumari, Shrimati Putul

Lingam, Shri P.

*Mahajan, Shrimati Sumitra

Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari

Majumdar, Shri Prasanta Kumar

Malik, Shri Sakti Mohan

Mandal, Shri Mangani Lal



Manian, Shri O.S.

Meghwal, Shri Arjun Ram

Mishra, Shri Govind Prasad

Mohan, Shri P.C.
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Naik, Shri Shripad Yesso

Namdhari, Shri Inder Singh

Natarajan, Shri P.R.
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Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj
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Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
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Patel, Shri Devji M.
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Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patle, Shrimati Kamla Devi

Potai, Shri Sohan
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Raghavendra, Shri B.Y.

Rajendran, Shri C.

Rajesh, Shri M.B.

Ramshankar, Prof.

Rana, Shri Rajendrasinh

Rao, Shri Nama Nageswara
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Ray, Shri Rudramadhab

Riyan, Shri Baju Ban
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Roy, Shri Mahendra Kumar

Roy, Shri Nripendra Nath
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Sampath, Shri A.

Satpathy, Shri Tathagata
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Semmalai, Shri S.
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Shantha, Shrimati J.

Sharma, Shri Jagdish
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Siddeshwara, Shri G.M.

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Kalyan
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Singh, Shri Rajiv Ranjan Singh alias Lalan
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Tandon, Shri Lalji

Thakur, Shri Anurag Singh
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Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
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Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan

Yadav, Shri Sharad

 

 

NOES

 

 

Aaron Rashid, Shri J.M.
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Ajmal, Shri Badruddin

Amlabe, Shri Narayan Singh

Antony, Shri Anto

Anuragi, Shri Ghanshyam

Awale, Shri Jaywant Gangaram

Azharuddin, Mohammed

Baalu, Shri T.R.

'Baba', Shri K.C. Singh
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Chaudhary, Dr. Tushar

Chaudhary, Shri Arvind Kumar

Chaudhary, Shri Jayant

Chauhan, Shri Sanjay Singh

Chidambaram, Shri P.

Chinta Mohan, Dr.
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...(Interruptions)

MADAM SPEAKER: Hon. Members, please sit down. Please take your seats.

...(Interruptions)

MADAM SPEAKER: Subject to correction*, the result of the Division is:

Ayes: 141

Noes: 226

The motion was negatived.

The amendment was negatived.

MADAM SPEAKER: I shall now move the amendment no. 1279, moved by Shri Basu Deb Acharia to the vote of the House.

The question is:

"That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about that the National Intelligence Grid and the National
Counter Terrorism Centre have been constituted without consultations with the Chief Ministers of the States
and the provisions of these two bodies encroach upon the federal structure of the country and dilute the rights
of the States."

 

...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): I demand Division. ...(Interruptions)

MADAM SPEAKER: The Lobbies are already cleared.

The question is:

"That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about that the National Intelligence Grid and the National
Counter Terrorism Centre have been constituted without consultations with the Chief Ministers of the States
and the provisions of these two bodies encroach upon the federal structure of the country and dilute the rights



of the States."

 

...(Interruptions)

The Lok Sabha divided:
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MADAM SPEAKER: Subject to correction*, the result of the Division is:

Ayes: 146

Noes: 227

The motion was negatived.

The amendment was negatived.

MADAM SPEAKER: I shall now put Amendment No. 1177 moved by Shri Bhartruhari Mahtab to the vote of the House.

SHRI BHARTRUHARI MAHTAB (CUTTACK): We want Division.

MADAM SPEAKER: The Lobbies are already cleared.

The question is:

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about powers of the Central Government under the
National Counter Terrorism Centre."

 

The Lok Sabha divided:

DIVISION NO. 3 AYES 13.32 hrs.
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MADAM SPEAKER: Subject to correction*, the result of the Division is:

Ayes: 145

Noes: 227

The motion was negatived.

The amendment was negatived.

MADAM SPEAKER: I will put Amendment Nos. from 1166 to 1172 moved by Shri Gurudas Dasgupta to the vote of the
House."

SHRI GURUDAS DASGUPTA (GHATAL): Madam, we want Division.

SHRI BASU DEB ACHARIA (BANKURA): Madam, we want Division.

MADAM SPEAKER: The Lobbies are already cleared.

The question is:

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about not taking serious note of the growing incidents of
farmers suicides in the country." (1166)
 

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about not taking note of the growing contractualisation of
work of permanent/perennial nature where contract workers are denied the wages and other benefits given to
the regular workers." (1167)

 

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to amend the Minimum Wages Act to
ensure universal coverage irrespective of the schedules and fixation of the statutory minimum wages at not
less than Rs. 10,000 per month." (1168)

 

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to introduce compulsory registration of
trade unions within a period of 45 days and immediate ratification of the ILO Convention Nos. 87 and 98."
(1169)

 

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to stop disinvestment of government equity
in the profit making central public sector undertakings." (1170)

 

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the need for strict enforcement of labour laws
without any exception or exemption and stringent punitive measures for violation of labour laws." (1171)

 

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to provide universal social security cover
for the unorganized sector workers without any restriction and creation of a National Security Fund with
adequate resources in line with the recommendations of NCEUS and Parliamentary Standing Committee on
Labour." (1172)

 

The Lok Sabha divided:

DIVISION NO. 4 AYES 13.37 hrs.
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Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.



Tirath, Shrimati Krishna

Vardhan, Shri Harsh

Venugopal, Shri D.

Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad

Verma, Shrimati Usha

Vijayan, Shri A.K.S.

Viswanathan, Shri P.

Vivekanand, Dr. G.

Vundavalli, Shri Aruna Kumar

Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.

Yadav, Shri Om Prakash

Yaskhi, Shri Madhu Goud

 

 

MADAM SPEAKER: Subject to correction*, the result of the Division is:

Ayes 144

Noes 227

 

The motion was negatived.

The amendment was negatived.

 

MADAM SPEAKER: I shall now put all the other amendments to the vote of the House.

All the amendments were put and negatived.

 

MADAM SPEAKER: I shall now put the main Motion to the vote of the House.

The question is:

"That an Address be presented to the President in the following terms:-

 

`That the Members of the Lok Sabha assembled in the Session are deeply grateful to the President for the
Address which she has been pleased to deliver to both Houses of Parliament assembled together on March



12, 2012.' "

The motion was adopted.

 

13.32 hrs.

The Lok Sabha then adjourned till Thirty Minutes

past Fourteen of the Clock.

 

 

 

 

14.33 hrs.

The Lok Sabha reassembled after Lunch at Thirty Three Minutes past

fourteen of the clock

 

(Madam Speaker in the Chair)
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